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Hon' hie 	hare. • L'An 

As many as 18 applicants moved 
one application seeking relief for cox:Lac-Lion 
of their date of birth in the service record 

and an application has been moved by learned 

counsel_ for t he applicant for permission to 

move joint application. The applic_nts said 

to have been engaged as a casual laboureil but, 
on different dates. Thei

:
r date of birth is 

ev-etei0-4' 	• also differentOr-e-cer-Jtd to the service record. 

The evidence regarding the de.lte of birth such 

as school leaving certificate, horoscope are 

the extract of record of the lo-cal hodie.s would 

be different so there being a different cause of 
action cti44.  

In this circumstances, I declined to grant per-

mission for filing the application jointly. 
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